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REQUEST FOR INFORMAL GUIDANCE

17.03.2026

To

T'he Nodal Officer
Nadal Co-ordination Cell
The Securities and Exchange Board of India

Madam/Sir

Reg.: Request for Informal Guidance wunder the SEBI (Informal Guidance)
Scheme, 2025 on permitting pledeing of securities purchased under NDP M.

Name of the Applicant _ Geojit Financial Services Limited

- Category of Applicant Portfolio Manager - SEBI Regn. No.:
L - INPOOOOO3203 =
If cuidance is sought in representative | No
capacity, details thereof . S
Nature of informal guidance No-action Letter ]
Interpretuve Letter [iF
Details of fee paid Rs. 39000/- (1.e. Rs. 30000/~ + GST ()
| 18%) -
Details of the transaction Rs. 59,000/- was paid on 16.03.2026
through the SEBI fee payment link,
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Goojil Francisl Servicns Ld, Regetered Office: 34756590, Codl Line Road. Fadivattorm, Kocte, 682024 Kerala, India. Fhone: 91 S84-23 0000
Wahsite www gaalt com/afsl Email-manesaigeapt com Corporate ldenbty Number LeM20KL1994 R C0DEAD S SERI Regustralien Mumbers

Imvestmant Adviser IMAIODDIET? Parttolic Manager INPOOOGOI20E Alterpatee Invectment Fundd{ailkE) NS AR S 242501758 AMFI
Redqislerad Mutual Fund Distobatar ARM: (3098 (Date of Initial Registration 9 May 2002, Current Validity. up to B May 2027) IRDA Carporse
Agent (Composite} Number: CADZZE
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detaitl 1d: 353122, The details of the
o transaction are attached as Annexure |

- Relevant regulatory provisions SEBI Portfolio Managers Regulations,
2020 - Repulation 23, (1) "The
discrettonary  portfolio  manager  shall
individually and independently manage the
funds of each client in accordance with the
needs of the chent, 1n a manner which does |
not partake character of a Mutual Fund,
whereas the non-discretionary  portfolio
manager shall manage the funds in
accordance with the directions of the
chent™ read with 23(8) "The portfolio
manager shall not borrow funds or
securities on behalf of the client”.

Query Background
Our services include Non-Discretionary
- Portiolio Management Services

CINDPMES). Under the NDPMS model,
| chients open designated bank and demat
accounts with the approved custodian, and
all trading activities are executed through
empancled brokers. Clients also grant a
Power ol Attorney (I'oA) to the Portfolio
Manager to tacilitate transactions that are
expressly - consented by them. The
sceurtties purchased under NDPMS remain
in the client's beneficial ownership and are
held in the chent's name 1n the demat
account with the approved custodian.

A prospective client has asked whether
thev can pledge securities held in their
demat account (purchased through the
NIDPMS  framework) to obtain a loan
Cagainst  shares (LAS). The borrowing
arrangement would be between the client
and the lender, and the portiolio manager
will not be a party to the borrowing
ransaction. Upon reviewing the PMS
Regulations, 2020, and the related

Gaajit Financal Services Lhd-Registerag IMffes: 14/65%9-0 Covil Line Haad, Padivattam, Koch, 682024, Kerala hdia Phaneg: 491 484- 390100100
We'pbasit o wowede Gexot ooy gfsl Email- mailusageqt com Corporate Idenbity Momber LE7IZ0OKLIS9SGABLCOO240% S8 Remgistration Numbers
- nwestrment Adviter: |NAZCOOGEAE] Partteha Manadger INPODOOOZI20L5 Alldermabed Ineestmant Fored] A1 IMSAIFT/28-950730 AMFI
Hegistereg Mutual Furnd Distnbutor ARN: G098 (Date of Inibial Registration: 89 MMay 2002, Carrent Vahdity. up to B May 20271 IRDA Carporate
Agedil (Cmmposile) Nurmber: CA02 26
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circulars, we could not trace any r::-:p!iq:it
regulatory guidance on the permissibility
or treatment of chient initiated pledging of
such securities.

Since the securities form part of the PMS-
managed portfolio, we request vour
Cconsideration and  guidance  on  the
following points;

Points for Clarification

| Whether a Portfolio Manager may
permit a chient to pledge securities held in
the client's demat account - securities
purchased under the NDPMS framework -
cither directly by the client or through an
instruction  routed via the Portfolio
Manager to the Custodian, considering that
these securities are the client's property and
remain in the client's beneficiary account
and that such pledge 1s initiated solely at |
the chient's discretion for the client's own
- benefit, not for the Portfolio Manager's
benefit.

2. Whether such pledge by the client would
In any manner be construed as borrowing
ol funds or securities by the portfolio
“manager on behall of the client, as
restricted under Regulation 23(8) of the
SEBI (Porttfolio Managers) Regulations.
2020, |

3. Whether the market value of securities
| pledged by the client mav continue to be
included in the Portfolio Manager's Assets
Under Management (AUM) and reflected |
i regulatory reporting, given that the
| beneficial ownership of the securities
| remiins with the client and the act of
pledging does not alter such ownership.

Geopt Financaal Services LLd, Regetesed OfMice: 345659-P, Covil Line Raad . Padivattaom, Kachi 6B2024. Kerala, India Phore: <91 484 -2901000
Website, www gaojit. comy/afsl, Emaill mailusageajit. com. Corporate fdentity Mumber. LETZ0KL1294FLCONDEADNE. SEB| Reghstrabon Kumibers
- Anwestment adviser: [INALSGGOOSETF Fortfalio Manager IKFOGOOO3205 Alternative Investment Fund{alFy: INSATF 375 24-2571 58, AMF |
RegisTerad Mutual Fund LDisbnbator aRB OOSRE (Date of flal Rsmistration 9 May 2002, Cuarrent Wabichity: up to B May 20271 IRDA Corporate
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! 4. Whether any specilic disclosures or risk
warnings are required to be provided by the
Porttolio Manager to the client regarding
the risks associated with pledging of
securities, including but not limited to the |
risk ol mvocation of pledge and loss of |
securies.

3. Whether the Portfolio Manager s
required to intimate SEBI or the Custodian
regarding such pledging  arrangements
| entered into by the client.

6. Any other precautions which we have to
take o be comphant with SEBI

Regulations.
' Whether II.!I}IlﬁHEI“iﬂ"I}' 18 reqﬁired | No
under Paragraph 15 of the Scheme | B
Contact details of the Applicant principalotficerpmsicpeniit.com
Mobile No: 7306428810

In view of the above, we request your guidance on the permissibility and regulatory
implications of the aforesaid arrangement under the SEBI (Portfolio Managers)
Regulations, 2020. The clarification will assist us in ensuring that our operations remain
fully compliant with the applicable regulatory framework.

For Geonit Financial Services Lid
Portfolio Manager -INPOO0003203

/W

vatish Menon
Executive Director
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